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[SHRl T. A. ~  .~ 

daIIi.,e· that 1 have tloIIe by ftlling up 
the two vacandeL Therefore, there 
haBbeenno Hobd-bin Tulhlak affair. 
Even Mr. lLonumanth8J)'a would have 
supp:..rted me if he was convinced that 
theIJe people could earn their sltlari'!,' 
by. . f''liarlinll their tasks. 

S~! I K. HA:t..'UMANTHAIYA 
.. ar.(!alore): I want the hon. Mp(l'-
ra .. lUlcltOle Ji,ini8ter Dot to drag It.y 
~ into this controversy bee.use 
there are records. My opinion is deft-
Dite and I had writteD a letter to the 
Prime Minister .alsO. I do not want 
19 arti i ~t  in complicated matters. 
1 do not want to own any respon .•. · 
bUlty for ar'y'of the statement. made 
by tl,e Mul15ter or the Members. 

SHIUT. A. PAl: I take the entire 
respOnsibility for these appointments 
and I feel that I have done the right 
thin( and I certify that these lIl'w;nt-
ments will be in the best interests of 
administration. 
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Now, the question. 
is: 

"That the respective Supplemen-
tary sums -not exceeding the 
amounts shown in the third column 
of the order paper be granted to 
the President to defray the tharges 
which will ~  in eourae ot pay-
ment during the year ending the 
31st day of March, 1973, in respect 
of the following demands entered in 
the lecond column thereof-

Demands Nos. 1, 2. 4 to 10, 14 and 
15." 

The motion was adopted. 

lS'z5 hI'S. 

APPROPRIATION (RAILWAyS) 
NO.4 BILL-1972 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): Sir, I beg to move 
for leave to introduce a Bill to autho-
rise .payment and appropriation of 
certain further sU'ms from and out ·of 
the consolidated Fund of India for the 
services of the financial year 1972-7:1 
fo·r the purposes of Railways. 

MR. CHAIRMAN: The question is: 

" ~t leave be granted, to intro-
duce' a Bill to authorise payment 
and apPropriation of certain further 
sums trom and out of. the Con-
solidated . Fund of India for the 
service, of the financial year ID72-
73 for the purposes of Railways." 

The motion wcu .. adopted. 

SHm T. A. PAl: Slr, I introducet 
ihe . Bill. . 

tlntroduced with Ute recommenda-
. tion .of tbe President, 
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Sir, I beg to movet that the Bill to 
authorise payment and appropriation 
of certain further sums from and out 
of the Consolidated Fund of India for 
the services of the financial year 1972-
73 for the purposes of Railways, be 
taken into consideration. 

MR. CHAIRMAN: The question is: 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated fund of India for the 
services of the financial year 1972-73 
for the purposes of Railways, be 
taken into consideration." 

The motion was adopted. 

MR. CHAIRMAN: We shall now 
take up Clause-by-clause considera-
tion. I will put all the clauses 
together to the vote of the House. The 
Question is: 

"That clauses 2, 3 and 1 stand part 
of the Bill." 

The motion was adopted. 

Clau.es 2, 3 and 1 were added to UIc 
Bi!!. 

The schedule was added to the 
BlI!. 
The a=cting formula and the title 
were added to the Bill. • 

SHRI T. A. PAl: Sir, I beg to move: 
"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion was aclopted. 

18.27 hl'l>. 

The Lok Sabha then adjourned tit! 
Elet)en of the Clock on Thursday, 
November 23, 1972/ Agrahallana 2. 
1894 fSaka) 

_ tMoved with the recommendation of the President. 
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